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THE JAMMU AND KASHMIR UTILIZATION OF LANﬂS
ACT s 2010 (1953 A D) -

(Agt No.-lx of Svt. 2010) o

——s

[Rece:ved the assem of | the Sadarl-c-Rlyasat on 20th May 1953 and
pubhshed in Government Gazette dated 6th Har, 2010]

An Act to provude for the utilization of lands in :
Mxxxx ] '[the State]

“Whereas it is expedient to provide for the umizauon of lands m:ted by thc |
’,culuvators 3[m the State] ‘

It is hereby enacted as fonows -

1. “Short m:’e extent and application.~(1). This. Act may be called the
- 4’Jammu and Kashmir Unhzauon of Lands Act, 2010. ‘

-3€2) It shall. extend to the whole of the State}

2. Defmuons --In thxs Act, unless there xsanythmg repngnant in the' subgect
. or context,--

, (a) : “allottee" means a person in whose favour an’ aliotment h}m been made
, under the provisions of the Jammu and Kashmir State Evacuees (Admlmsm‘
tion of Property) Act, 2006 ;

®) “Colleclor” ‘means the Collector of the stmct whermn the land is .
sm:ated

©) “Custodlan” has the meaning: assxg,ned to itinthe Janunuandliashunr
State Evacuees’ (Administration of Px‘operty) Act, 2006

(d) ‘“‘evacuee land” means land whichhas vested in thc Cuﬂodlan under -
. Avhe prdvisions of the Jammu and Kashmn' State lgvacubes (Admnmnration of
‘Property) Act, 20065 . (

‘(€) “‘land™ does not include land which is oewpxed as t’ﬁe ﬁn of any
building in a town or village or urban land or land leased by the Statz
.. Government.or Cusmdzan under any law other than this Act;

- (f) “‘owner’’ means a person havmga proprictary ﬁgh! mthehnd md
. includes aual%cﬂee,a usufructuary mongagae ‘[alessec, oranocwpuncyor
- protected tenant}; . ’

1.. Words “‘the border: aroas of " ommed byActX‘(Xofl%l ) ‘ i
: i. Substituted by Act, XV of 1956 for * ‘tclmhnt‘ Rmbmm.hpora Sainibs and Aklmoot
. Substituted by Act XXX of 1961.
Subsmuted by Act XXX of 1961 for “or a tmce"




(9) “prescribed” means prescribed by rules made under this Act;

(h) “tenant” means a person to whom land is leased by the Collector under this Act;

(i) “Urban Land” means land included within the limits of a Municipality, Notified Area
Committee, Town Area Committee or Cantonment.

3. Power to take possession of any vacant land—(1) If the Collector is satisfied that
any land has not been cultivated for the last two or more years and is, or can be
made, fit (for purpose of production of any variety of seeds or for growing food,
cotton, fodder or other crops), he may serve a notice on the owner of such land
requiring him to cultivate the land within thirty days as may be specified in the
notice:

Provided that where the Collector is at any time satisfied that any land situated in
any area of the Sate near or adjacent to International Board or Cease Fire Line is
not being cultivated on account of disturbances or for fear of such disturbances,
he may, notwithstanding that two years have not elapsed since the land has
remained uncultivated, serve the owner with a notice requiring him to cultivate
the land within such time as may be specified in the notice.

(2) Notwithstanding any law to the contrary, the Collector, if satisfied that the
owner of land on whom notice was served under sub-section(1), has failed to
cultivate the land within the period specified therein, may take possession of such
land for the purposes of this Act.

(3) The notice required by sub-section (1) shall be deemed to be duly served if
delivered at, or sent by post to, the usual or last known place of residence of the
owner or any one of them if there are more owners than one:

Provided that no notices shall be deemed to be invalid on the ground of any
defect, vagueness or insufficiency.

4. Compensation—(1) Where any land is taken possession of under section 3, there
shall be paid compensation the amount of which shall be determined in the
manner and in accordance with the principles hereinafter set out, that is to say,--

(a) Where the amount of compensation can be fixed by agreement, it shall be
in accordance with such agreement;

(b) Where no such agreement can be reached, the Collector shall, after
hearing the parties, determine the amount of compensation in the
prescribed manner on the basis of the prevailing rates of rent in the
locality for similar land and in similar circumstances.

=

Substituted by Act XXV1 of 1966 for certain words.
2. Proviso to sub-section (1) of section 3 added ibid.
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@) Thc compcnsauon awarded under sub-section (1) shall be paid to such
mm o tsrm t&w opmm of, :m QOUM%;?N“M 10 “?‘%RWR “w
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Provided that the "period of Tease smﬁ“ﬁér

be‘iﬁx tﬁmﬁv& yws iere
than twen(y years. :
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1B Dchwmw of :possession on. termination of {ease -Ll), Wl;ete any land
m ppassession of by the: Collector under section 3 is, op the expiry of the lease,
to be returned to the owner, the Collector shall, after making such inquiry as
he considers necessary, specify, by order m wntmg, the person to whom'
fﬁpamﬁ:m%éfmem“mbe delwemd.y : o

of the iandwmcmm other pemnmaybpmuue;lw ué‘pmqes’of’law o
' ;venfome against thc pcraon to whom possess:on of the land is so delivered.
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on l’ﬂS behalf, the Collector shall cause a notice declaring that the land ts'
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I

, (4) As fmm the date of semoe efthe‘ notice referred to. in sub~sectxon (3),
‘the land specified in the notice shall be deemed to have been dellvered to the
1person- entitled to-the possession-thereof, :and . the State Government or the -
- biColléctor shdtl nat-be- liable for any: wmpensanon or other claim in respect of
‘the land for any period -after the:said date. F—. ‘

RN . 1. Power to use force, etc. -The Collector may lake or cause to be taken,'

) ' sach steps and use or cause to be used such force as may, in his epxmon, be
reasonsbly necessary for secunng mmphance with any order madc by hrm mdcr
this Act,

8. Deleganon of functions. --Tﬁe Co!lector ‘may delegate in wmmg allor - ;7 '
" any of his powers 4nd functions wunder this- Act to any officer of the Revenue
or Rehab:htatlon Department in his dnsmct either by name or by dwi@muon

1. Subsmmd byAct XXVIof 1966. . = =@ ’
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